IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 301
IB-323/ND/2023

IN THE MATTER OF:

Shree Sai Rent A Car Pvt. Ltd. Applicant/Petitioner
Versus
Go Airlines (India) Ltd. Respondent

Under Section: 9 of IBC, 2016

Order delivered on 31.05.2023

CORAM:

SH. ASHOK KUMAR BHARDWAJ SH. L. N. GUPTA
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the Applicant : Adv. Sagar Pillai i/b Deven Dwarkadas & Partners
For the IRP : Adv. Ramakant Rai, Adv. Varun Kr. Tikmani

ORDER

Mr. Varun Kumar Tikmani, the RP for the Respondent herein qua Company
Petition No. IB-264(PB)2023 submitted that in terms of the order dated
10.05.2023, the respondent herein has already been admitted to the CIRP,
thus the captioned petition is otiose and is liable to be disposed of accordingly.
In view of the order dated 10.05.2023 passed in Company Petition IB-
264(PB)2023, the captioned petition is disposed of as infructuous. It goes
without saying that the Petitioner herein would be entitled to espouse his
claims in the CIRP already commenced in terms of the aforementioned order

dated 10.05.2023. No cost.
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